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¢ el 23,2 2677 25,2,00 . Heard Mrs.N.D, Goswami,learned

counsel for the applicant and Mr.B.C.
Pathak, learned Addl.C.G.S.C.

- The learned counsel for the parties
sub@it that the case may be disposed of
at the admission stage itself.

The facts for the purpose of this
case are 3 o
 The applicant is a retrenched -

Gen%us'employee in the office of the

Director; Census Operations, Assam,
Guwahati, He was applicant in O:A,
N0.269/93 ‘and by order dated 5.6.1998
the said application was disposed -of
indicating to.the respondents to act in

accordance with the decision of the
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Hon’ble Supreme Court in Union of
1hdisd <« vs - Dinesh Kumar Saxena,

 |weported. in (1995) 29 ATG 585, when

‘ocea51on for making-appointment would
Varlse in near future. The applicant

l‘approached the respondents, but no -

appointment had been-made. However,

he was directed to apply-against ‘any
suitable vacancy that may occur in
future., According to the applicant:
there are vacancies, but no appointment
has been ‘given-to him, - -

Mrs. Goswami submlts that the
case of the-applicant is squarely
covered by-the decision’of -the Tribunal
dated 20.1.,2000-in OA. No.4154o§$l9§9,
0,I. Singh = vs=- Union-of India and
others. In this order it was held 3 -

w0, ..... It is agreed by the
counsél for the parties that
as per the decision of the Apex
Court in Government of Tamilnadu
and another Vs. G,Md.Ammendden
~and, obbeDS*(l999) 7 SCC 499,the
appllcant is entltled to get the
app01ntmen+ when the new vacancy
will arise. As per. the said
 detision the learned counsel for
the parties submit that the appli-
-cant may be absorbed in the
vacancy that will occur for
. Census of 2000, -in a suitable post
- which he is entltled to following
the judgment of the Apex Ggurt...®"

~ In view of the abdve,'follcwingo

| our decision:in the aforesaid case we
dispose of this applicat{on with
ldirection to the respondents to absorb
the applicant in vacancies that will
occur for Census Operations of 2000 -in
suitable post for which the applicant
is entitled to following the judgment
iQf fhe Apex Court referred_to above.,
The respondents shall make the appoint-
-ment immediately within a reasonable
timefafter-occurr@nceeof'theevacancies,
‘not later than two months from the

date Of o000 00
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date of receipt of this order.
The application is-disposed
of . No order as to costs.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

(An Application under Section 19 of the Administrative

Tribunals Act, 1985).

itle of the Case

0.A. No.____zé /2000

i ﬂaéxfihat% gench

ri Arjun Baruah : Applicant
Union of India & Ors ¢ Respondents
INDEZX
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

GUWAHATI BENCH

(An Application under Section 19 of the Administrative

Tribunals Act,

1985).,

0.A. No. %é /2000,

BETWEEN

Sri Arjun Baruha

Son of late Atuha Baruah
Village- Arikuchi

P.0O. = Arikuchi

District~Nalbari

Assam
eessee Applicant
-Versus=-
1. The Union of India
Through the Secretary to the Government
of India, Ministry of Hcme Affairs,
New Delhi.
2. The Registrar General of Census Cperation,
2/A, Man Singh Roag,
New Delhi,
3. Director of Census Operations,

Assam, G,S. Road,

Guwahati,

»«.e Respondents

contd. * o0
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DETAILS OF APPLICATION

1. Particulars of order against which this appli-

cation is made.

This application is made praying for a direction
to the respondents to appoint the applicant to the exis-
ting vacant post of Computor/LDC/Assistant Compiler

in pursuance to the Judgment and Order dated 5.6.1998

pPassed in 0.A. No. 269 of 1993 and also the adversisement/

Notification issued through sStaff Selection Commission
for filling up of two posts of Agsistant Compiler
published in the 'Employment News' dated 12-18 June,

1999,

2. Jurisdiction

The applicant declares that the subject matter
of the instant application is within the jurisdiction

0of this Hon'ble Tribunal,.

3. Limitation

The applicant further declares that the applica-
tion is within the limitation period prescribed under

Section 21 of the Administrative Tribunals Act, 1985,

4, Facts of the Case,

4,1 That the applicant is a citigen of India and
as such entitled to all the rights and privileges
guaranteed under the Constitution of India. The applicant

is a graduate.

4,2, That the fact of the case traces back to the

year 1993 when the applicant alongwith others were

Contd.,..
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appointed to various posts under the disposal of the
Respondent No.3 The applicant was appointed to the
post of Computer with effect from 3.6.1993. It is
stated herein that these appointments in respect to
the applicants was made on temporary and adhoc basis

in connection with 1991 Census work.

4,3 That the applicant having been so appointed,
continued to work in the department under the disposal
of Respondent No.&. But on 21.12.1993, the then
Respondent No.3 issued a letter whereby the services
of the applicant stood terminated with effect from
31.12.1993, The applicant thereupon, alongwith others,
challenged the said order dated 21.12.1993 in 0.A,

No. 269/1993 before this Hon'ble Tribunal. The Hon'ble
Tribunal after a threadbare consideration of the
matter disposed of the Original Application vide order
dated 5.6.1998 following the judgement of the Hon'ble
Supreme Court in Union of India Vs. Dinesh Kumar Sarma,
reported in (1995)2 ATC 585, holding that there was no
Teason to interfere with the order dated 21.12.1993 and
the same could not be quashed therefore. The Tribunal
however held that the respondent No.3 would take action
to appoint the applicant in any regular vacancy which
might arise in near future, if the applicant was other-
wise qualified and eligible for those Posts and in that

event the applicant might individually approach respon-

dent No.3.

A copy of the aforesaid judgement and order dated

5.6.1998 passed in 0.A. No. 269/93 is annexed

hereto ang marked as Annexure-i.,

A A Bt
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4.4 That thereafter the applicant preferred a
representation to the respondent No.2 on 14.7.1998
praying for appointment in the light of the order of

this Hon'ble Tribunal dated 5. .1998, to the posts of
Computor, Date Entry Operator and Lower Division Clerk
which are presently lying vacant under the dispoéal of
Respondent No.3 In this connection it is pertinent to
mention here that at present 10 (ten) posts of Data -

Entry Operatbo/Assistant Compiler and 2 (two) posts of
Lower Division Clerk are lying vacant under the disposal
of Respondent No.3 2 and against such posts the applicantg
were working prior to their retrenchment, The applicantg
statesAthat his case can be considered in the light of
the order dated 5.6,98 bassed by this Hon'ble Tribunal
and kgzy can suitakly be accompadated against those posts.
It is stated that he is eligible candidate having
requisite qualification for the pPost. Moreover, he

is having past experience of working these posts.

4,5 That the applicant begs to state that after
preferring the aforesaid representation dated 14.7.1998
he was eagerly awaiting a favourable order from the
respondents conslderlng his appointment. But to his

shock and surprise, the respondent No.3 issued a letter
on 27,7.,98 arbitrarily_rejecting his representation

dated 14.7.1998. The applicant states that the letter of
rejection as a steriotype one ang devoid of any reasoﬁ.

It is stated that the applicant has a right to appointment

under the re- ‘pondents on priority basis. But he has been

denied the same on an arbitrary exercise Oof power of the

Contd....
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respondents. The action of the respondents is without

jurisdiction and illegal.

A copy of the aforesaid letter dated—14.7:98

arrd letter dated 27.7.92 are annexed hereto and the

same are marked as Annexures-— 2 &3 respectively,

4.6 That the applicant states that the respondent
No.3 while rejecting their representation, however,
avibsed them to apply for appointment as and when
vacancies are notified. It is stated that the respon-
dent No;3 has totally ignored the spirit of the order
of this Hon'ble Tribunal and consequently railed to
shoulder his responsibility. It is further stated that
by the impugned letter dated 21.9.98 the respondent
No.3 actually asked the applicants to compete with the
other candidates as and when vacancies are notified for
appointment thereby denying their right to appointment
on priority basis. Such action_on therart of the

respondents, are highly discriminatory and contrary to.

the settled principles of law.

4,7 That the applicantg begs to state that he has

come to know from reliable source that the respondents
have sent a requisition to the Staff Selection Commission
for filling wup the existing vacant Posts of Assistant
Compilier, Data Entry Operator/Computor ang L.D.C,

as menﬁioned above which is evident from Employment

News dated 12-18 June, 1999 whereby an advertisement igs

made for filling up of two Posts of Assistant Compiler
without considering the case Oof the applicant. As such

there is a reasocnable apprehencion that the respondents

Qi Moepurr Mousah



are going to f£ill up the vacancies by recruiting
persons from field without resorting to recruitment
from amongst the retrenched candidates i.e., the applicant.
In this connection it is pertinent to mention here that
as per'the direction of Hon'ble Supreme Court as. well
as this Hon'ble Tribunal the mmtherities are to firstly
required to recruit the retrenched employees like the
applicant to £fill up the vacant posts. But the
respondents are resorting to recruitment from the open
field through Staff Selection Commission in total
violation of the order of this Hon'ble Tribunal dated
5.6.1998 passed in 0.A. No 269 of 1993. The action

of the respondents are therefore illegal and arbitrary,

Copy of the Advertisement dated 12s18 June, 1999
published in the ‘Employment News' for the bwo

posts of Assistant Compiler is annexed hereto

and the same is marked as Annexure-2,
=

4.8  That your applicant begs to state that the issue
involves in the instant case is squarely covered by the
Judgement and order Rzksm bPassed in O.A. No. 161/99
(B. Das & Ors. Vs. Union of India & Ors), therefore

the applicant prays for similar relief,

4.9 That this application is made bona fide and for

the cause of justice,

5. Grounds for Relief with legal provisions :

For that the applicant has acquired a valuable
right for regular appointment on priority basis

under the I'espondents against existing vacancies,

Qui Ao Poanciah



5.2 For that the applicant is experienced and
having the qualification regquired for the
posts presently lying vacant under the

respondents,

5.3 For that the respondents have acted arbitrarily
and illegally in rejecting the claim of the
applicant and their action is in frustration
of the spirit of this Hen'ble Tribunal's order

datea 5.6.9¢ passed in O,A. No. 269 of 1993,

5.4 For that the applicantg can ea$idy be accommo-
dated against the vacant Posts and there is
not reasonable impediment or the prart of the

respondents in doing so,

5.5 For that the action of the respondents in
rejecting the claim of the applicants is

illegal and without jurisdiction.

6. Details of remedies exhausted.

The applicant declares that he has no other
alternative or efficacious remedy except by way of

filing this application before the Hon'ble Tribunal.,

7. Matters not previously filed or pending with

any other court,

The applicant further Ceclares that he had
not previously filed any application, writ petition or
suit regarding the mater in wR% respect of which this

application has been mace, before any Court or any other

authority or any other Bench of the Tribunal nor any

such application, writ petition or suit is pending before

any of them,



%

Reliefs sought for

Under the facts and circumstances of the

Case, the applicant brays for the following reliefs :

.1

€.3

€.4

narrated

9. -

That the responaents be directed to consider

for appointment of the applicant in the existing
vacant post of Computor/Assistant Compiler/Data
Entry Operator/Lower Division Clerk lying

under the disposal of Respondent No. 3

That the applicant be declared entitled to
appointment against the existing vacant post

of Computer/Assistant Compiler/Data Entry
Operator/Lower Division Clerk under the disposal

of Respdndent No.3

Any other relief or reliefs to which the
applicant is entitled to under the facts and

Circumstances of the case,

Costs of the application,

The aforesaid reliefs are prayed on the grounds

in paragraph 5 of this application,

Interim Reliefs brayed for gs-

Under the facts and circumstances narrated

above, the applicant brays for the following interim

reliefs

9.1

That the Tespondents be Testrained from recruit-
ing Candidates from open field for filling up
the existing vacant Posts through Staff Selection

Commission, till disposal of this application,

i A Prornshe



9.3

That the respondents be directed to consider

appointment of the present applicant against

the existing vacant post with immediate effect.

Any other relief or reliefs to which the
applicant is entitled to under the facts and

circumstances of the case,

The abovementioned interim reliefs are prayed

on the grounds narrated in para 5 of this application,

.10,

11.

ii.
iii,

iv.

12.

L LB N I I R N Y

This application is filed through advocate,

Particulars of the I.P.O.

I.P.0O. No. .

(1]

06 45 25880
9% .2, 9570

Date of Issue

Issued from

L 1]

Pavable at

List of enclosures

As stated in the Index.

eees Verification
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VERIFICATION

I, Sri Arjun Baruah, son of late Atuha
Baruah, aged about 32 years, resident of wvillage.
Arikuchi, P.P. Arikuchi, District Nalbari, Assam

do hereby verify that the statements made above in

- Paragraphs 1 to 4 and 6 to 12 are true to my khowledge

and belief and those made in Paragraph 5 are true to

my legal advice and I have not suppressed any material

facts.

And I sign this verification on this the

23rd day of February, 2000.

Signature
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inGrajit Das

3. &hri Ranjén Goswaml "
4. Shri Tara Charan Kallta "
5. Shrl Bikul Bazarika
6. Shri‘Arjun Bax*2h "

u

7. Shri Nagen Rabha
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- , closed vere scnlior OF Junlux to thohe mhe decision naking

authority of the resphonde nts is comopcen; ro make decigion

regarding reguirenant of work in their organisationo

sanctions were extended

~

Tt is apparent from the fzct that

afLoer making dusPSJMGnL of the

contd/~

dated 20,200 1907f

A P
: \\\Lowcr Division crerks/fssi {stant Compiler Who, could be

are also such ad Yoc OﬂJlOV~cs \ho”

L g
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theLea e Shri 2Ajit Krelas, .- Parash was uppOlnted
temmorarily in the office of the Hirector of Census: ‘

Opcrationg Assam”Guwahatif The appointmént was purely
tenpdrary‘and vas liable to he terminated at any time
wiil.out notice and  assigning any‘rﬁ“"on LheveoLa His
avpointment letter does not refer 1o the Census operation
of 10271 or- that it was ab 2d hnc a)~owrtm°ntn on the baslis
of their-anpointment letters the applicants jomned their
resnectlive *-_>os‘:.'s., On 2]_—i2~1993 «he resmondent 1o.3, thc
Director oi Lensus Qperations hzsam, ouwabatil issued the
jmpugned order gated 21-12-1393 to the effect that the
services of the a-plicante stood terminated with effect
from 31-12-1993 on the ground that «he sanction of these
posts expired on 31-12.1223. lence this Original hpplica-

tion.(O.h. fOY short) e

2o 1n this O.i. the applicants have prayed that ghe
“impugned ordcv Moo O(r)°7/ 30/Volot Anted 21121993

'termithl ng thelr crv1ues be aquashels Lo S.-x\i, learn=d

Sr.CoeCoeS5aCos NAS oppoveu +he prayer O= the applicants

2 and supported the action of the res;ondantsu Aocording to

tr.hli, the applicantS'hzve hno reason to be aggrieved with.

the _mannﬁa oraer. fheywere apgointed inr & specific

period on &G hoc basis with a gpecific ouoposép Thzy have
ne right to continuc in the posts indefinitejo,ln support
of this crntention reliance vas placed on the decision

of the hHon' ple Suprenc Caourt, u1VLcLor, institute of

‘~

1 anagemnaent. pevelomaent: Ue w, , Versus = Pushpa Srivastava
(smt) rexorted in (1992) 21 ATC 377 1. S.M11 further

‘vaﬂifs that the terms of their aprointnents are clearly

2
written Jn the rospuctlve anppointnent Jetters and che
gontd/«

At e —— =

PRSP
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‘.1\ 'appllcdntr had conscxousT" accepted those cerns and i

joincd the serviCQS'in splte of those mxpliciﬂ tcrm;

‘ :f, : The posts against which the appljcant vere dwpointe\ viere
Qanctionéd upto 31'1243993 and there wvas »o sqpctioh for\
cohtinuancé‘ﬁf the ﬁnstxvthc:cafterf He also submits that ¢

! there was uo nccessity to coeptinuae the nosts afte:’hh;t ' )
| d’t@yuccc;se as far zs the vorns releting Lo tnc *oﬁ;a S i ;
‘ occupleJ py the uOD]‘antS are cancernedo the work Va5 f ' Aﬂ
: Lo
[

completecc LLOB Malakar, the A carned ccunc“1 for the

| applicants._has dignmuted the céntcntion of Mraalioinécdr~ E
| ;- dina to kMr oMa1akar census is a continulng process amd § 23 -
[ ‘ : : a
1h°rnfo*e9 there s no question of completion of its worke E ?‘
In fact, rcco“ds vOu show thah the works were still 3
continuing af%er 33 "2 1923, Moreover, the rwqyonaen+o' \ 2:
'havevpracti;ed&diéérimination in tc"nlnctin. the secrvices ,;
the iéants'ﬁhile ;etaining tho“c of other éW“lOyLev \ 4;%;h
: . _ ‘ N
| ~ who were axmjlé“ljjépﬁointed as the applicantso | Tf'i
: : - Wi

"3, . We have he“rd 1 earned counsel of :oth sides. The

Directorate uf chsvs Opt.rationu J“%ss;;m’is under tha
’ Vinistry o£ Howe Aflcila, Governuent of India and has 1 ¢
.o . i
permanent em*vloyeeso However, in orcer to carsy out Co

N
‘census operatmonc ro1at*n to a pertiaalar ~Eensus tanparary

A : _ ‘ o
rccording to the records produced by'

posts were created,

fﬁroAli'15 post'of Computors, 3 posts of Lowsr Divisinn
[ ‘

|
i 7 . . . § L \ i) R
%‘ Clerks, 2 posts of Peone and 1 pPOs« of YFara rh were crcgted E ﬁ N
: . . . - : i
{ - ) ~{ B TT s 3 ’ R K
y and sanctione& vide order lic.2/5/€9-RG (24 iJ) datea S
I ’ . . FEEREI |
N . b , Pl
{ . -~ 3 O ~ v - o N
| 6-4-1990,the cqnpetent authority in commection witn the :
: _ ' _ - ; :
1991 census Ior the Directorste of Census Operations, B
b . Assam in so #Tr as this O.h. 1S concerneds #11 the posts
Ly i : ,
o
- » I — o conta/- i
‘ ‘ : ER S
J
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ﬁ\“ Chandrg bab of Ro_thau, Kamrvp and it has not been dlspu ed

, | '

reaulruacnt of work again the corder dat ed 30~11~19¢3 men-
-

tioned above was issued which io,apﬁllcab1 all over the

countrys In the clrcumstances ve are ol the view that the

competent authority of thie resondents had not erbitrarily
. i

Giscontinued the gancticn ©f the postse. In the facts & nd

and -

circumctances we do not fina any reason to interfere with :

the aecision of the res?ondent No.2, cthe Kejgistrar Gerorai; |

Inuic to 01scont1nuc sanﬁtJon to the tenporary posts ?

specially created for the 1011 Census Oneration. Lon'n~wwnul),

wve find no merit in the nrayoer of the anplicants that the

.

immugned order is to be cuashcd. Thelr prayer cannot there~-

fore b2 alloweds o ' f
4, our findings above will not however be applicable

in this particular case to. h]lu Kuinar ’as, Farash, Applicant

10619, 1n~as-much as the terms*ofjhi apsointment are
diFferenu f£rom those of the other. aﬁh'*rnufso Accovoipg

R

to hts >orJintanL 1ct er dated 9“3990 Annexure-18

{name showh‘thereinfié Srl %jlt Chandra Das son of Sri Madan

4
.‘4

cnat he is not the .same as AJ’L Kuma~ bas, appllicant HooLQ)

nl s
oo

# he was not aowownfed for the 991 census. Wo mate al. was,
placed before us by the rP”Onl€nt”iCO show that hc vas
actually'appointéd against a post specially creatcd for
‘the 1991 ccnsuse A;cordingﬁté the aprointment letter he
WIGS a9901ntc as témporar' —"UlOyCCo T+ is truc that therc
is a s;ipdlctwon wh the order dated 7.9,1990 that his
zppointment could be terminatad at any time without notice
ana assicmmj any aasﬂn thercof and he had accepted ﬁhe
¢ erns Of apjoinument. Bute cince he wag not particularly

cppuintcd_for the 1993 census. once e joined the scervice

contd/-
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mewpanent s
A ': 3 ,'-x
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'ngthe l;w releVanc theretoo The res;onagnbs coulo nofg
sv:-‘ i’ xu 0t . ‘c,.. v
H‘ fa,_

have terninaLed hia servxce on the ground that..

.u. 4

| had expired as had been done in this CaSéw Further 1t nay
3 pgumqntiongd%hera that thc name of aoglicanL No.19 Ajit

humar Das, does not ap vcar agdlnst ul "22, Farnsh“ 1n the

t .i_a

4 cfficc not e ucted 1- 12—1993 produce1 b) txe rGSDODJQJt

'.',1« .
NS g, .'u‘,, ooy
N b
.' iy )

peforec LS. In tne facts alJ ircnnctunceg the lnnuﬁnea

B TEE o -.’»'.

order o tea 21 12 1993 n—sﬁ—Far as it *clates to serial

Y §0.27 AJit Kumar Uas, uraah. mentioneu tncrein 19 not
(-.: v . . . it
Ay
i
i

I

“ ., susta inqblc in lau and QCCOroingly it lS hercby set,, avide

. .3
“‘ S CEL, /w:

to that ex;en.a ﬁhe rvspan °nts are directnd to rexnstatc

v »v,n

.

-the 0blicaht No°19,A shri Ajit humar bag S, Faragh gra-u
s AL e

“fi..a R
v

hin as 1n conulnuous serwlce from 1- 1~1q94 \1th al;

i Ln el

beneflts includinc mone*ary.

AN c‘:« - N ? ,._-:__'"., - .i.,. '.'& ”“. . :“ ' ;,.;.,,
\' ' \ N .
)rawéé‘hu(. vhe, r@nalu;ng 20 a“ulicants had \orked with the N
R RN N DS Y A '
_ resooncents for sometime before 31-12 1993 an drsone 08

~them had: worked since 1Q91. Though thcy are not successful

l ".l.!\u-.‘l

T4 e in this anplicatlon on erlt yet we tgk notc ‘of. thea -
D ’ ST 1301 < ‘{:“}'ff"i\’"‘
‘ f Mreotialakar thaL theycan be accomwoaated iﬁ-

?j‘submission'or hr.halq?a
#w' '

ro»ucr vaconc1es avgl‘able unacr t]c Loncrol-ﬁ;;_j f

-
e

‘3;‘° No,3. In thig regerd ve ﬁuy rc:nr to br

v K

‘ ‘ )
helo\among others as. Lollows.

ap e L Ends” of Juatuce will be met*if th

7“7 of Census Operations , UePo is¥ ix

. ..  consider those rcslonacnts,eWHo«naveqworkeu

P v LD temporarily:-in connection with, 1081 ‘and/ox*

1991 census ooeratlons and vho have beqp sun

.. 7 seguently reurenched,‘for apvointnents~1nrony

‘regular vacéncies which may: arise in the'Diregc

‘torate of Census Cperations and whichcan be “ i

i filled by cirect reqruitment, 1€ sucn & .Dlo"ccs
SN ' . are othyr ‘ise quc‘lFiei and Lllﬂiblb f r .the

pust_s. = Tl i* o

-

- s s migmeenen
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~'Otbcr Girecot
lsened. '
action in the lines in

1f ocea sion =or i

1

;ions"suc}'; s ralaxetion of age' vere also
“e limve ey dount that HL-‘n“;;in.';ic.-nt No.Z 'will take
. N » o ..-‘ LY A I R [ £ 4

RN N ] . 0y S
icated in ihe aforesaia Juagment

Yisces In pcer future,
) 4 .. 3
SO gy Andicig udlly apnrzoel.

bhip,if they degire

The application is disrosed of, Ko order s to
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B, F1AI0T gegrimag,

No.DCO (E) SR a1z
GOVERNMENT OF INDIA

18 HATRY
MINISTRY OF HOME AFFAIRS/GRIHA MANTRALAYA
' Tiaien san sanomr fadam _ Lo
- OFFICE OF THE DIRECTOR OF CENSUS OPERATIONS, ASSAM
‘ﬁﬂc o ﬂg, G@Tﬁv TlaTETE"f-781007 '
G. S. ROAD; ULUBARI, GUWAHATI-781007

&4
S

featw qErgrd
Dated Guwahgti, 5v¢p, July/98

To .
Shri Arjun Baruah,
C/0.Anil Bezbaruan,
Sentipur Hill Side (West),
. P}O.Bharalumukh, Guwahati-781009,
Sub:~0.A.N0.269/93 filed before the Hon'ble Central
~ Administrative Tribunal, Guwahati Bench by - Shri
Arjun -Baruah, 'a retrenched census employee of
1991 Census. : :
Sir,

I am to refer to the order of judgement by the Hon'ble
Central Administrative Tribunal, Guwahati Bench in 0.A.No.269/93
on .5.6.98 directina the Respondent No.3 to consider your
appointment to .any vacant post that may arise in future and to
say that .there is no reqular vacancy 1n the grade of L.D.C.,
Asstt. Compiler and Computor at present. In case any vacancy - in
the qrade of L.D.C. and Asstt.Compiler arises in future the same
will be filled up through Staft Selection Commission (5.S.C.) as
any appointment to these posts on reqular basis should be made
through the S.5.C., It is likely that some vacancies 1n the grade
of Asstt.Compiler may arise in future which will be filled wup
through S.S.C. You are, therefore, asked to keep in touch with
the Emoloyment News wherein the vacancies are notified by the
§.5.C. inviting applications from the open market. Whenever such
vacancies are notified you may aoply with-all your bio-data to
the 6S.S.C. Necessary age relaxation in terms of the Hon'ble

Tribunal ‘s directive shall be considered. This disposes of your
reoresentation ddated 14.7.98.

(N, B sen s A7/ #/7%

DEPUTY DIRECTOR OF CENSUS OPRATI@NS
ASSAM : GUWAHATI. C

"

o . Bq/ﬂ/q&ﬂ; Phone, Office = W =D
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" E NTRAL EMPL

AT A AARMAIE Uy At ant Sl A

As pef (evisad procedure w.o.l. 15T gept. 91,
applications received in Employment Exchanges
agalnst adverlisement of Central Employment
Exchango are lo be forwaided to the raspociive
employois directly by Who Employmont Exchangos
under to Central Employment Exct

3

"Advertisement No. 23/99"
Applications are invited for the following posts upto

28.6.98 In the prescribed format given at the end of
the advertisement,

not eligible).

as on 03.5.99

OYMENT EXCHAN@

5%

8. Only thuse SC/ST candldates who are not
employed anywhere willbe pald TA for atteading the
Interviow, Il admissible under tho rules.

{115/99) : THE ADMIRAL SUPERINTENDENT,
NAVAL DOCKYARD, MUMBAI-400023.
1. Six Master Grado-1l- SC-2, & UR-4: (Women are

2. Twonty-Elght Mate - SC4, ST-2, & UR-22,
(Women are not allgible).
Pay : Rs. 4500-7000/- Age :Nol exceeding 40 yts.

:C

RIS

'S
S g e T e 2

Place of work : Mumbal with AISL. -

(118-119/99) : DR, P.R. KUMAR, DIRECTOR,

NATIONAL RESEARCH CENTRE ON RAPESEED

MUSTARD SEWAR, ICAR, BHARATPUR (RAJ.)-

321303.

5. Ona Tectinical Asstt. - T-I-3(Flold/Farm) -SC

Pay : Rs. 4500-7000/- Age : 35 yrs. as on closing

date for receipt of application. There will be no age

limit for the employer of ICAR. '

Essentinl qualifications : 1) Three ye!)rs Diploma/
holor's Degree In Agricutture Scl :

ii) 5 years expetlence of working In the relavant

1. Applications are to be submitled only 1o the tocaV
noarast Employmon! Exchanges. Applications
should not ba submiltad to tho Cantial Employment
Exchanga, ’

2. Dopattimonial candldatos balonylng to the same
Min/Departinant Iulfiling the samo qualilications,
exp. elc. as taid down for tha posts may apply dirocl
10 the amployas and noed not aond hait applications

ial qualifi

Class ISV, Alloast 2 yrs. experlence of indopendently
handling of a cralt of 20 horse power.

Placo of work : Naval Dockyard, Mumbal
(116/99) : SHAY S.ZH. ZAIDY, SUPOT, GOVT. OF
INDIA, MINISTAY OF LABOUR, VOCATIONAL
REHABILITATION CENTRE FOR HANDICAPPED,
1.1, CAMPUS, PUSA, NEW DELHI-110012.

of Master 2nd

fiotd l.0. lield g t inTeputed Agi
Farm for Diploma holders.

Note : in fiekis wheta the duration of diploma courses
avollablo In the countsy is only two years the
minimum qualitication will be two years diploma
instoad of throa years diploma. .
6.0ne Technlcol Asstt. 13 (Photographer) - ST

Atunachal Pradesh & Sikkim will not he considorad
unless they ate aglstered wilh the Employment
Exct and tholr applications ato fouted through
the channal of Employment Exchanges.

4. Applications submilled directlly 10 the amployet
(other than the candidates residing in tho States of
Arunachal Piadosh & Sikkim) without the channel
of Employment Exchianges will not bo consldered,

5.Sepatate applications are requhied lor each post

- quoting advertisement No. and S.No. ol he pouis,
. 6. Uppet age limit inlaxable for SC/ST, oBC, tx-
Setvicemen, Physically Handicapped and Govl.

Practice.

wpm In Shorthand.

PRASAR

il Diploma OR certificate In Commaiclal OR Sectt.
Deslirable : I. Speod of 40 wpm In typlig and 80

Place of work : Now Delhi with AISL."

(117/99) : SHRIV.S. RAQ, DY. DIRECTOP {ADNMN),
BHARATI
CORPORATION OF INDIA) DOORDARSHAN
KENDRA, P8. Marg, WORLI, MUMBAI-€0025.

4. One Make-up Assistant- UR :

Pay 415, 5000-8000/- Age : 18 to 25 yoais.

VLS . Pay:its, 4500-7000/- Age : 35 yis, a8 on closing *
through local employmont exchanges. ' '3, On-e 5000 ;golg;';‘uc‘?gg‘ fal} - 8C: yatg of 1acaipt of application,

3. Applications of candidalos othar than thoso oy n.s', il _"l’r; ,y”' 12 1t=ognisod Easential qualltications : 1. Diploma In
covatad undor S.No. 2 abova and tho Statos of oot - ofate=og Photography with atleast 3 years exporlance In high

class Photography Including feature, nows and
_ colour photography with theoretical and praciical

wnowledge of Dark Room work,

Desirable : I) Bachelor's Dagree in Photography.

ii) Experience of write up's on photographic feature.

liiy Experionce in VIDED FILMING,

Place of work : For posta at S1.Mo. 586 1s NRCIAM,

Cawat, Bharatput {RAajaathan).

ABDREVIATIONS USED

5C : Scheduled Castes :

ST:SchedutedTribes

UR : Unreserved

(BROADCASTING

Gowvt. of India *
Directorats General of Employ|
ol {Wo Labouri

1411, Jamnegiar Houss, Shal

New Dethl 110011

2. Sailal Number of

_Reglsiration Numbers . ' .
‘5, N.C.O. No.

3. Post appfled fot ' '
4. Name of the Employ

7. Father's Nama :

8. Address {In full) : .
9. Natlonality : s

10. Whether SC/ST/OBC § e
11, Whather Ex-servicemen (YesNo) i+ - . .
12. Whothar Physkeally handicapped (YesMo) ¢ ¢,
13. Whelher belongs to any priosity.calegory
14. Date of birth (Christlan Era) 3« o i;
15. Languago known ! ’
10. Acadamlic/TachnicaVProlessional quatifications
(starting from Mslriculation of equivalent
examination(s), passed (b) Divison and %age of
marks {c) Board/Univershty (d),Year of passing (e}
Subjnc! taken, o R A
17. Expetlonce (s) Name of the employer (b)
Deslgantlon of post () Pay scale (d) Nature of dutbes
(0) Porlod of Employment from w10
v sessseseneness (1) LOSY DY CROWN it
18. Ao you prepated 10 ba posted any whete ln
Indla {Yes/No) e : :
19. Any addlilonal Information teqarding (1)
Qualificallon I(ll) Tralnlng, (1] Expeilence (iv)
Resoarci: (v} Publications. , " 0" ]

6. Name (Mr/Mrs/Miss) InBlock fettats.

20. Extra cutticutar acliviles
1 solemnly dectare that the statémant made by m¢

tn this lorm ara cotrect to the bast of my knowledgs
and beliel.  * ° e

Satvanls as per rules.
7.1 | ot

pp { in viotation ol
the Instructions shall be rojected. No

Essgntia) Qualifications : 1. Matriculation or
equivalent. .

shallbe
this ragard.

Dated : Cne e e ne v i
2. Digjoma of Centificate trom a fecagnised Institute AISL: AllIndla Service Liability Place St 7) At
with z;poclalisalion In Make-up. OR : i
ined In 3. Thico years practical experlence of Make-up in FONMAT OF APPLICATION FORM -

stagy, tvTV.

OBC : Other Backward Classes

1. Advantisamant MNo.

(Stgnature of u'll'uWIh)

davp 4870(9p98 '

RECRUITMENT
NOTIFICATION

Oflice of the Director, Central Cattle

ding Farm, P.O.:

Koraput (Orlssa),

Applications are invitad trom the

candidates fullilling the following
conditions for appointment to the
temporary post of Stenographier-grade
D' at C.C.B.F.. Sunabeda-2, Dt
Koraput (Orissa)

1. Name of the post : Stenographer
Grade *D*

2. Group of the post : 'C*, non-
gazetted, non-ministerial )

3. No. of Post : One, on regular basis
against a lemporary post sanctionad
on year to year basis which i likely to
continua indefinitely.

4. Category : Scheduled Tiibe

& Qualltication : Essentlal : (n)
Matriculation ot its equivalent {b) Must
possess a spend of BO wotds per
minute in Shorthand in English to ho
Banscribad on o typewtiter within the
lig\n presctibed on the typowsiter for
e purpose.

_)6. Ago: 18 yoars above and below 25

years. Age fefaxation to Raserved
Categoty  and
candidates will bo allowed as per les
in force.

7. Scale of Pay : Rs.4000-100-6000/-
plus usual allowances as admisiblo to
Central Govt. Employees posted al
CCBF, Sunabeda, from time to time.
8. Place of work : At CC.B.F,
Semiliguda,
Kotaput {Orissa) with the liability to
serve dny whare in India.

9. Probable date by which the
vacancy will be titled ¢

10. Date, timo & place of interview

test ; Date & Time Will be
catod 1o oligiblo applicants separalely.
Those quatiied in the writton tost 1o bo
conducted at CCBE, Sunabada, Koraput
(Orissa)ywill be called for interview.

1. Dotailed Bio-data along with
photocopy of the tequired educational/
technical qualitications certificatos
from the racognised instiluton duly
_ allested should reach the office of the
Dirnclot, CCDF,
PO -Sunabeda-2, Korapat (Orisaa)
tatest by 30.6.99. The ariginal
Corlificates should bo produced for

verihication al the time of intorvie L.
12 *No Otjection Certiticate” from
employar, in case the appticant is
employed presently tulfilling he above

r i Tt L LI I TELrE o R AT TR TN %%
HAY:URIVEIBItYE o GOVEENMENT OF NATIONAL CAPITAL OF i
VACANCIES BIRECTORATE OF FA S WELEARE, MALKAOANY, DELHI - | I
(A (Advt. Notilication : 2/99) PUBLIC NOTICE =~ F"' it 17| }’;
beda, Dt e v 4pplications for the fohovsing posts are wviled on Applications, on plain papet along wilh bio-dala and coples of cedificates 1} =
prescribed jorms available from the Registrar. AJP Rolulkhand regarding yualfications and experlence are inviled {ofmg(on.cfwinqp?su»lobcv; .
University, Bareilly-243006 (U.P.) by sending crossad Posial filed up on contract basis under RCH onyear foyear 535’5,“}"}3?1’““ N
OrdeniBant. Qialftlor Rs. 1007+ (One hundred only). o SCIST! 1-Consulmv-l(Matuma|Noallha)‘—ono. 6 . 6 0.
IR oy able he Fit Offi L MIP Ouatilications 1A D, (Ohst. & Gynae.jor iptoma in Of at. & Gynao.’ .
OEC. Rs. a4/ (! mly( onlyyp ?ydl_’ " l()”‘, ," f::‘\ar\c’c lcer e (a) For retired persons. Senior facully membear in deph. of Obst, & Gynas,
Rohilkhand University, Bareilly alonguihse addressed enveiope in & medical college of senior specialistin Obst. & Gynae inahosphal. |} '
af 9°x9" size wilh postal stamp of Rs. 20/-. . (b) Forothers-Atleast J years experience as a facully memberinthe depht 1] §s
The applicants who have appling i 103pONSe 10 our carlier of Ubst & Gynae. ina medical college orspedallsl_mObsL&Gyme.h N
P ‘ ! n Gynse.in 3¢
adverliseniznt need not apply. However, they may send additional nhof-piml.‘ Re. 8000-12000 " ﬁxeld . .
inl ion obout their academic achiovesrents, if an _Lastdate for {c) Pay-for retired persons- Rs. 8000-12000 per manii, , consolidated.
information gbout their acade; Y for olhers- R 14.000.1000 per month, fixed, consokdated.
receipt of wpplication formis 30.06.1999. Consultant (CHild Hoalth}—on e v g
S.N, Cowyse Reader Lecturer °“z“ ‘T;“r & :Aaurzs o B LT .
1. Appied & Regional Econonics 01(SC) UASCIONEC) Aualifica 'O"S"P(",'l = suatedngeee or diploma in Paediat X
. : ) ! iy g dngeen ainP B
2. A'"‘:m"“’ story & Culture 02(0RCISC) (a) For retired parsons. 3 years expetience af programme managemaont
3 1.l Studies 02(3C/0BC)  01(SC) Iaynt al mliuunlIs|:nv:I(lishlr,llr;velinﬂnldo(MCWimmunizaliono:d\ld
Note ' Quaficitons - MET qualihed and accardna to UGE & University § healthr 194 e ol lhe prog
Nufis. H (by Vorothers 3yaara exper al prog manag: tievelin s,
e 3400-224 b HGO of 2 yems eyprrience in a dislriet/sub district hosprtal and
A Lbrgan 0116300 22400} : - expetienee inmoniloring and ion of p related to chid
Librarian  faster's Degree in Lilwary Seinnee with 2l Hh Bl . S .
manks o eguivalent grade with a co denlly gond acatfene () Pay-lor rolim persons- Ra. 8000-12,000 per monlh.ﬁ!cd.wmolk!awd,“
Jecord 1D Degresn any discapline ol tibtary Seence vath Tor olhwers - Ps 14.000 - 18,000 per morth, fixed.consofidated,
publistied ok of Wby Prinitotmn 10 yens exproence of work! Laboratory tachnictan {6). ‘.
research jir 8 University Libeary. Age M-45 years, Quatife.allons. Seience gradudte/proferably Microblotogy of Biachemistry
Oepartmental 5. Dy.libsarian 01(12000-18300) ’ - Mzdiept Lab. Technician course from a recognised tnstitution.-|{ .
Dy. Libratian : Master's Degrec in Library Science vath st H5% ‘i:"‘:i""';’;:!l" :g"' more than 35 years will.be, given, prelerence; |} .
sauivale . : it eI . Maximum atje 18 60 years. - it i | B
marks or cquivalent gr'.u.lvz wﬂi} a cpr\m..h.q!!y guuri.m..ulr i say.- i, 40001-pef monthsDA i prevale " ﬁ‘;a .'l‘
record, Ph.D. Degree in any discipline of Library Science with ANM(O) BTN :!"(;q,h,;k.‘.’ }!i
i i . ; Wararian i R :
Puphshmi wt)[k. Minimum 5 years experience 3s Assit. Librarianin Oumiﬂcauons'ANM/FemaleHealthWorkevco\qclmmn mﬂl“ﬁ;ﬁ .
Universih -PG College. Age : 30-45 years. institution woy e
6. Ass{ Liinian  02(1SC, 1UR)NB000-13500) Preference will be givenlocaucrldalcsw|lhmovethan;lﬁyagt},o( ¥
P O.-Sunabeda-2, Asstt. Liirarian : M.Lib, with atleast 5% marks or equivalent grade ,  Maximumage. 60 years minimum age- 20 years,: - g ol ¢
with 3 consistently good acadernic record. Minimum Jycars G| 112 Pay- Rs. 4000/- permonth+DA atprevalentratés . . ... 3
experiencit, NET qualilied will be prefersed. Training in he,use of, B R | - :(Dr.santoyhcmdm). -v
intol t Computer.if worary is desirable. Age : 25-35years.  REGISTRAR & % Dlref,Mr; Family Welfare, Xj:
10T requisitas, «hould be attached along P . . 2 i
with the app ication form. Administrative Staff Selecﬂon !
13. Format gt Application an under: c n o e -
a) Namo of the candidate (in block uOl'gtrn? dant Coimmission P R
lotlets) ation L : o i
b) Father's s/Mother's Name _ ADDENDUM s
¢) Date o] Birth (ns per SSC/ teadquarters With refarence fa the-Adyetlissmant No. 198-NER, datod 24t-30th Apré, 1999
Matricglation putiahiat in M Eraployment News. it ls to inform that, two posts of Assistant
Cerliticre) Atix B h0P3| (M P) Compiinr {OBC-1; UR-1) are lying vacant in the Diractorate of Consus.Opera-
sonaboda 9 Niihocs recent Relcrenco  advartisement  for tions, Guwahati. Al othet conditiana willremaln sama as mentioned in the Advt. 1/
tiunabe 1) Pormesient Pasaport rociwitmant for  tha  post of | 99NER.intho Gatogely FIEf2.4. axcept tho uppet agelimil belonging o the OBC
iiy For cestospon- slze Consevaiity Bofaiwala {19 postd] cnndidalaa 15 28 yosts. Initia) posting of the posta ls Guwahatl,; Assam; Cend-
‘A""‘F" photsrarh |] o tahed in Erploymont Naws on | dates may sond Ihair applications diractly to the Reglonal Director, Slatt Selecton
o) Naliona " 29 Nay 99 Commission, Guwahatl within 12 512y altat the pubiication of the Addendum
h h Educa ) ' 2. Tre dato of receipt of opplications This extension 1 tacsipt of Applicatons BPP“““““,‘.’Y”'”‘?PMEMW
e g) Expaiensze i any . exterded uply 25 Juno 99, two posls. b e
Dato Sighature of candidate EN 11/122 | davp 3101(7)99 K
Place : EN 11246 i g

1A




